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THE INDIAN RAIL"WAYS (AMENDMENT) ACT, 1969
[O. 21 OF [969
Y [Rth August, 1969]

An Act furthex to amend the Indian Railways Act, 18qo.

BE it enacted by Parliament 1n the Twentleth Year of the Republic of
India as follows: — 4

. This Act may be called the Indlan Rallways (Amendment) Act,
1969 ,

9 of 1890, 2. In the Indian Railways Act; 1890 :(hereinafter referred to -as the
: principal Act), in sectlon 112,— ‘

(a) in sub section (1), for the words wh1ch may extend to one
hundred rupees”,:the words “which shall net be less than ten rupees
-but which may extend to five hundred rupees’’ shall be substltuted

(b) in sub- sectlon (14), for the wordq “fifty naye pa1se” _ the
words “ten rupees” shall be substituted.

3. In section, 113 of the princi.pal Act in s11b-sect_ion,_(3) ——

(a) in the opening paragraph, for the wordg “ﬁfty naye paise”,
the words “ten rupees” shall be subst1tuted

(b) in the first proviso, for the words . inearest_multip‘le__of five
naye paise, or fifteen naye paise”, the words ¢nearest multiple of five
paise, or five rupees” shall be substituted. -

3 of 1969, 4. (1) The Indian Railways (Amendment) Ordmance 1969, is hereby

repealed. -

.(2) Notwithstanding such repeal, anyt’hmg done or any action taken
“under the principal Act as amended by the ‘said Ordinance shall be
deemed to have been done or taken under the principal Act as amiended

by this Act as if this Act had come into force on the 10th day of June,
1969.
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